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Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki
Bhagidari Adhiniyam, 1999

[Act No. 23 of 1999]

PREAMBLE

An Act to provide for Farmers' participation in tiManagement of Irrigation
System and for matters connected therewith or Ieaiél thereto.

Be it enacted by the Madhya Pradesh Legislatur¢hia Fiftieth Year of the
Republic of India as follows:—

Section 1 - Short title, extent and commencement-

(1) This Act may be called the Madhya Pradesh SaicRrabandhan Me
Krishkon Ki Bhagidari Adhiniyam, 1999.

(2) It extends to the whole of the State of MadBrmadesh.

(3) It shall come into force2 on such date as that& Government may, by
notification in the Official Gazette, appoint andfférent dates may be
appointed for different areas and for different piions.

Section 2 — Definitions-
(1) In this Act, unless the context otherwise rempsi :—

(a) "area of operation" in relation to Farmers' @ngsation means a
contiguous block of land in the command area ofiamgation system
as may be notified by the State Government for pheposes of this
Act;

(b) "ayacut road" means a road within the area ptration of a farmers'
organisation for the purpose of irrigation and agidture but does not
include a road vested in a Gram Panchayat, Janpanchrayat, Zila
Panchayat, Nagar Panchayat, Municipal Council, Munal
Corporation or Public Works Department of the St&evernment;

(c) "command area" means an area irrigated or cbkpalh being irrigated
either by gravitational flow or by lift irrigatiomr by any other method
from a Government or the Government aided sounte iamcludes every
such area whether it is called 'ayacut' or by argeo name under any
law for the time being in force;

(d) "Competent Authority” means the Competent Authp appointed under
Section 21;



(e) "distributory system"” means and includes.—

(i) all main canals, branch canals, distributorieend minor canals
constructed for the supply and distribution of water irrigation;

(ii) all works, structures and appliances connecteidh the distribution of
water for irrigation; and

(iii) all field channels and other related channalsd structures under a pipe
outlet;

(f) "drainage system” in relation to an irrigatielystem includes.—

(i) channels either natural or artificial, for thiescharge of waste or surplus
water and all works connected therewith or anciylahereto;

(ii) escape channels from an irrigation or distritbn and other works
connected therewith, but does not include worksfemoval of sewage;

(iit) all collecting drains and main drains to dnaioff surplus water from
field drains; and

(iv) all field drains and related structures ungepe outlets;
(g) "Farmers' Organisation” wherever it occurs, I§maean and includes.—

(i) water users' association at the primary levehsisting of all the water
users' as constituted under Section 3;

(ii) distributory committee at the secondary levak constituted under
Section 5; and

(iii) project committee at the project level, asnstituted under Section 7;

(h) "field channel” includes a channel existing tmr be constructed by the
State Government or by the land holders or by aggrey to receive
and distribute water from a pipe outlet or an opanin a water course
for irrigation of field belonging to Government private owners;

(i) "field drain" includes a channel excavated amdintained by the land
holder or by any other agency, to discharge wastesurplus water from
the land holding under a pipe outlet and includesaids, escape
channels and other similar works existing or todmnstructed,;

(j) "financing agency" means any commercial bank amy co-operative
society or any other bank or organisation estaldishor incorporated
under any law for the time being in force, whichntes money for the
development of the area of operation of the Farm@mrganisation;



(k) "hydraulic basis" means the basis for identifgia viable irrigated area
served by one or more hydraulic structures such hesadworks,
distributories, minors, pipe outlets and the like;

Explanation :— (i) "major irrigation system"” means irrigation stem under
major irrigation project having irrigable commandrea of more than 10,000
hectares;

(i) "medium irrigation system" means irrigation stgm under medium
irrigation project having irrigable command area mbre than 2,000 hectares and
up to 10,000 hectares;

(iii) "minor irrigation system" means irrigation syem under minor irrigation
project having irrigable command area upto 2,00@thees.]

(m) "land holder" means an owner and or a tenartorded as such in the
record of rights under the Madhya Pradesh Land ReeeCode, 1959
(No. 20 of 1959) in respect of land in the notifiegyacut area of an
irrigation system;

(n) "maintenance" means execution of such workstloa irrigation system
as are necessary to ensure that the physical systemigned to the
standards operates for proper distribution of wat@rthe land holders
in the area of operation;

(o) "operational plan" means a schedule of irrigatideliveries with details
of the mode and duration of supplies drawn up fagulation of
irrigation in the command area of an irrigation sm;

(p) "warebandi" means a system of distribution odter allocation to water
users by turn, according to an approved schedulkiciating the day,
duration and the time of supply;

(q) "water allocation" in relation to an irrigatiosystem means distribution
of water determined from time to time by a Farme®sganisation in its
area of operation;

(r) "water user" means and includes any individwalbody corporate or a
society using water for agriculture, domestic, powaon-domestic,
commercial, industrial or any other purpose fronGavernment source
of irrigation;

(s) "canal officer" means the following Officers othe 1[The Water
Resources Department or the Narmada Valley Develepm
Department] namely :—

(a) The Chief Engineer;

(b) Superintending Engineer,;



(c) Executive Engineer;
(d) Sub-Divisional Officer; and
(e) Canal Deputy Collector.

(2) The words and expressions used in this Act, bat defined, shall have
the same meaning as assigned to them in the Madraalesh Irrigation Act, 1931
(No. 3 of 1931).

Section 3 - Delineation of Water Users' Area and austitution of an association-

(1) The [State Government], may by notification amdaccordance with the
rules made under this Act, in this behalf, deline&ivery command area under each
of the irrigation systems on a hydraulic basis whimay be administratively
viable; and declare it to be a water users' araatli@ purpose of this Act:

Provided that in respect of the command area unttes minor and lift
irrigation systems, the entire command area mayfaasas possible form a single
water users' area.

(2) Every water users' area shall be divided in¢oritorial constituencies,
which shall not be less than four but not more thhan, as may be prescribed.

(3) There shall be a Water Users' Association ohlley its local distinct
name for every water users' area delineated undbrsection (1).

(4) Every Water Users' Association shall consisttbé following members,
namely:—

(a) [(i) all the water Users' who are land holdénsa water Users' area; the
wives of such land holders, who do not hold lantdal$ be deemed to
be the land holders for the purposes of this Act:

Provided that where both the owner and the tenard End holders in
respect of the same land, the tenant;]

(ii) all other water users in a water users' area,;

(iii) three ex-officio members one of Amin Cadredaone of Sub-Engineer
Cadre from the 6[The Water Resources Departmentttor Narmada
Valley Development Department] who will Act as Codonator
between the Government Departments and the Farmfegsédciation and
the third from the Agriculture Department or AyacDepartment who
will act as Advisor.

(b) the member specified in sub-clauses (i) to )(iof clause (a) shall
constitute the general body of the Water Users'oksation;



(c) a person eligible to become a member of moranthone territorial
constituency of Water Users' Association under dabse (i) of clause (a) shall be
entitled to be a member of only one territorial sbhuency and he shall exercise
his option thereof;

(d) the members specified in sub-clause (i) of slafa) alone shall have the
right to vote.

Section 4 - Managing Committee of Water Users' Assuation-

(1) There shall be a Managing Committee for everyatéf Users'
Association, which shall consist of a President aarte member from each of the
territorial constituencies of the Water Users' Area

(2) The District Collector shall make arrangemenfisr the election of
President of the Managing Committee of the Waterek$s Association by direct
election by the method of secret ballot in the manprescribed.

(3) The District Collector shall also cause arramgats for the election of
the members of Managing Committee by the methodsedret ballot in the manner
prescribed.

(4) If the Managing Committee of the Water Usersss@ciation does not
have a woman member, the Managing Committee shalbpgt a woman as member
who shall ordinarily be a resident of the Farmedsganisation area.

Provided that if on the expiry of the term of theeBident and the members
of the Managing Committee, a new Managing Commitisenot constituted, the
State Government may by notification, extend thenteof the President and the
members of the Managing Committee only once foreaipd of six months from the
date of expiry, with reasons for such extensionngeplaced on record.]

(6) The Managing Committee shall exercise the pmveand perform the
functions of the Water Users' Association.

Section 5 - Delineation of Distributory area and caostitution of the
Distributory Committee-

(1) The State Government may, by notification amdaccordance with the
rules made in this behalf, delineate every commanda of the irrigation system,
comprising of two or more Water Users' Associatiprend declare it to be a
distributory area, for the purpose of this Act.

(2) There shall be a Distributory Committee callled its local distinct name
for every distributory area declared as such unsigr-section (1).

(3) All the Presidents 8[and the territorial consgncy members] of the
Water Users' Association in the distributory arsa,long as they hold such office,
shall constitute the general body of the DistribgtoCommittee including two
nominated official members, one of them shall be Assistant Engineer of 9[the
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Water Resources Department or the Narmada Vallewebepment Department],
who will work as a Co-ordinator between the variodspartments, Water Users'
Associations and Distributory Committee, and thes®ed member will act as an
Advisor who will be from Agriculture or Ayacut Depanent.

Section 6 - Election of Managing Committee of Distibutory Committee-
(1) There shall be a Managing Committee for evelngtbbutory Committee.

(2) The District Collector shall cause arrangemernts such manner as may
be prescribed for the election by the method ofreédallot of the President, and
Members of the Managing Committee which shall naa bore than five from
amongst the members of the General Body of the lbstory Committee.

(3) If the Managing Committee of the Distributoryo@mittee does not have
a woman member, the Managing Committee shall co-ptoman as a member who
shall ordinarily be a resident of the Farmers' Qrigation area.

(4) The term of office of the President, and thembers of the Managing
Committee shall be five years from the date of flrst meeting of the Managing
Committee.

(5) The Managing Committee shall exercise the pmveand perform the
functions of the Distributory Committee.

Section 7 - Delineation of Project area and constrtion of Project Committee-

(1) The State Government, may by notification amdaccordance with the
rules made under this Act in this behalf, delinea&eery command area or part
thereof, and declare it to be a project area fag purposes of this Act.

(2) There shall be a Project Committee called by distinct name for every
project area declared as such under sub-section (1)

[(3) [(i) All the Presidents of the Water Users' #ociations of the project
area of major irrigation projects and all the Piexits and territorial
constituency members of the Water Users' Assocraetiof the project
area of medium irrigation projects, so long as thegld such office,
shall constitute the general body of the Projectn@uittee.]

(ii) The Project Committee shall have two nominatetembers, one of
whom shall act as Co-ordinator between various dapeants and
Farmers' Associations and who was be an Executiveifeer of
Water Resources Department or Narmada Valley Depmlent
Department for Major Projects or an Assistant Erggn of Water
Resources Department or Narmada Valley DevelopmBepartment
for Medium Projects and second member will act asaalviser who
will be from the Agriculture Department. The nomied member shall
not have right to vote.]



Section 8 - Election of Managing Committee for Progct every Committee-
(1) There shall be a Managing Committee for every Pcoj@éommittee.

[(2) (i) The District Collector, shall cause armements in such manner as
may be prescribed for the election by the methodseftret ballot of
Chairperson and Managing Committee consisting of momre than nine
members from amongst the members of the generaly bmfdthe Project
Committee.

(ii) The Chairperson and members of Managing Contedt of Project
Committee of Major Projects shall be elected amdnide President of
Water Users' Association, while the ChairpersonMddium Project shall
be elected amongst the President of Water Userssodiation and
members of Managing Committee of the Medium Projethtall be
amongst Presidents and Territorial Constituency rmems of the Water
Users' Association.]

(3) If the Managing Committee of the Project Comted does not have a
woman member, the Managing Committee shall co-opva@man as member who
shall ordinarily be a resident of the Farmers' Qrigation area.

(4) The term of office of the Chairperson and thembers of the Managing
Committee shall be five years from the date of fltret meeting.

(5) The Managing Committee shall exercise the pmveand perform the
functions of the Project Committee.

Section 9 - Apex Committee-

(1) The State Government may, by notification, conde an Apex
Committee consisting of the following Members, ndpe-

(i) The Minister Water Resources Department — Chpaison.
(ii) Five persons from amongst the Chairperson loé Project Committee;
(iii) two persons from non-government organisatipasd

(2) The number of members may be increased by swmeimber as may be
considered necessary by the State Government.

(3) The Committee, constituted under sub-section ¢hall exercise such
powers and functions as may be necessary to.—

(a) lay down the policies for implementation of tpeovisions of this Act;
and



(b) give such directions to any Farmers' Organigsatas may be considered
necessary, in exercising their powers and perfogniheir functions in
accordance with the provisions of this Act.

Section 10 - Procedure for recall-

(1) A motion for recall of a Chairperson or Presmdeor member of a
Managing Committee, as the case may be, of a Fasm@rganisation may be made
by giving a written notice as may be prescribedgnsd by not less than one-third
of the total number of members of the Farmers' Qigation, who are entitled to
vote :

Provided that no notice of motion under this sentishall be made within
one year of the date of assumption of office by thersons against whom the
motion is sought to be moved.

(2) If the motion is carried with the support ofethwo-thirds majority of the
members present and voting and half of the totaimhar of members of the
association, voting at a meeting of the general yoagpecially convened for the
purpose, the District Collector or the State Gowaent, as the case may be, shall
by order remove him from office and the vacancy Ishze filled in the manner
specified in Section 15.

Section 11 - Constitution of Sub-Committees in Farmrs' Organisation-

The Managing Committee of a Farmers' Organisatioayntonstitute sub-
committees to carry out all or any of the functiomested in each organisation
under this Act.

Section 12 - Farmers' Organisation to be a body cgorate-

Every Farmers' Organisation shall be a body corpenaith a distinct name
having perpetual succession and a common seal arbjest to the provisions of
this Act vested with the capacity of entering indcontracts and of doing all things
necessary, proper or expedient for the purposeswhich it is constituted and it
shall sue and be sued in its corporate name remtesleby the Chairperson or the
President, as the case may be :

Provided that no Farmers' Organisation shall hawe power to alienate in
any manner, any property vested in it.

Section 13 - Changes in Farmers' Organisation

The State Government may, in the interest of a Fersh Organisation in the
command area, by notification, and in accordancehwihe rules made in this
behalf.—

(a) form a new Farmers' Organisation by separatihg area from any
Farmers' Organisation;
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(b) increase the area of any Farmers' Organisation;

(c) diminish the area of any Farmers' Organisation;

(d) alter the boundaries of any Farmers' Organi®satior

(e) cancel a notification issued under this Act ferctifying of any mistake :

Provided that no such separation, increase, dimomt alteration or
cancellation shall be effected unless a reasonatp@ortunity is given to the
organisation likely to be affected.

Section 14 - Disqualifications of Candidates or Melbmers

(1) No officer or servant of the Government of Iladior any State
Government or of a local authority or an employdeaay institution receiving aid
from the funds of the State Government shall belified for being chosen as or
for being a Chairperson, or President or a membfea Managing Committee.

(2) No person who has been convicted by a Crimi@alurt for any offences
involving moral turpitude shall be qualified for bm@ chosen as or for being a
Chairperson or President, or a member of a Manad@ogmittee.

(3) A person shall be disqualified for being chosas a Chairperson or a
President or a member of a Managing Committee iftba date fixed for scrutiny
of nominations for election he is :—

(a) of unsound mind;

(b) an applicant to be adjudicated as an insolventan undischarged
insolvent; or

(c) a defaulter of land revenue or water tax orrges payable either to the
State Government or to the Farmers' Organisation;

(d) interested in a subsisting contract made widh,any work being done
for, the Gram Panchayat, Janpad Panchayat, ZilacPayat or any
State Government or Central Government or the Fasm®rganisation

Provided that a person shall not be deemed to hamg interest in such
contract or work by reason only of this having séar interest in.—

(i) a company as mere share-holder but not as a&d@uor;

(ii) any lease, sale or purchase of immovable proper any agreement for
the same; or

(iii) any agreement for the loan of money or anyusety for the payment of
money only; or
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(iv) any newspaper in which any advertisement rigigtto the affairs of the
Farmers' Organisation is inserted;

Explanation.--For the removal of doubts it is heyetbeclared that where a
contract is fully performed it shall not be deemex be subsisting merely on the
ground that the Gram Panchayat, Janpad Panchayié, Panchayat, the Farmers'
Organisation, the State Government or Central Gaweant has not performed its
part of the contractual obligations;

(e) a person rendered landless due to sale or teansf land of area or
operation after constitution of Water Users' Assdoin;

(f) employed in Government or Semi-Government origanion or local
body.

(4) A Chairperson or a President or a member of anklging Committee
shall also become disqualified to continue in offid he.—

(a) absents from three consecutive meetings withr@atsonable cause;

(b) is a person who incurs any of the disqualifioats mentioned in sub-
sections (1), (2) and (3) and he shall cease talhbk office forthwith :

Provided that disqualification under clause (a) st apply in the case of
women who are in advanced stage of pregnancy amdafperiod of three months
after delivery.

(5) A member of the Water Users' Association or &aCperson or a
President or a member of a Managing Committee sbealldisqualified to continue
in the office, if he/she ceases to be a land holder

Section 15 - Filling up of Vacancies-

(1) A vacancy arising either due to disqualificationder sub-section (4) of
Section 14 or due to death or resignation or by aagson such vacancy shall be
filled up by nomination in the following manner, maly :—

(a) a vacancy in the Water Users' Association stbalfilled, by nomination
by the Managing Committee of the Distributory Conttee in the manner
prescribed;

(b) a vacancy in the Distributory Committee shakl killed, by Nomination
Committee of the Project Committee in the manneggzribed;

(c) a vacancy in the Project Committee shall béefdl by nomination by the
Apex Committee in the manner prescribed; and

(d) a vacancy in the Apex Committee shall be filleg the State Government
in the prescribed manner.
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(2) The District Collector shall take necessarypsdo conduct elections to
fill up any vacancy caused within a period of oneombh from the date of
occurrence of such vacancy.

(3) The term of office of a member or a Presidemt @ Chairperson of a
Farmers' Organisation, elected under sub-section éhall expire at the time at
which it would have expired, if he had been electddhe ordinary election.

Section 16 — Objects-

The objects of the Farmers' Organisation shall bepromote and secure
distribution of water among its users; adequate mb@mance of the irrigation
system, efficient and economical utilisation of watto optimise agricultural
production, to protect the environment, and to emswecological balance by
involving the farmers, inculcating a sense of owstep of the irrigation system in
accordance with water budget and the operationahpl

Section 17 - Functions of Water Users' Association-

The Water Users' Association shall perform the éeing functions, namely

(a) to prepare and implement a warabandi schedwe dach irrigation
season, consistent with the operational plan basedn the entitlement,
area, soil and cropping pattern as approved by Dhgtributory Committee,
or as the case may be, the Project Committee;

(b) to prepare a plan for the maintenance of irtiga system in the area of
its operation at the end of each crop season amdycaut the maintenance
works of both distributory system and minor andlfiedrains in its area of
operation with the funds of the association frorméei to time and to provide
funds for the maintenance of staff including sucdrgons who are placed by
the State Government with the Water Users' Associaffor the purpose of
regulation and maintenance of irrigation system;

(c) to regulate the use of water among the varipyse outlet under its area
of operation according to the warabandi schedulehaf system;

(d) to promote economy in the use of water allodate

(e) to maintain a register of land holders as psb&d by the revenue
department;

(f) to prepare and maintain a register of co-opteembers;

(g) to prepare and maintain an inventory of theigation system within the
area of operation;

(h) to monitor flow of water for irrigation;
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(i) to resolve the disputes, if any between the rbens and water users in its
area of operation;

(j) to raise resources;

(k) to maintain accounts;

(I) to cause annual audit of its accounts;

(m) to assist in the conduct of ejections to thendging Committee;

(n) to maintain other records in such manner as bayrescribed;

(o) to abide by the decisions of the DistributonydaProject Committees;
(p) to conduct general body meetings in such mamemay be prescribed;

(q) to conduct regular water budgeting and alsocomduct periodical social
audit in such manner as may be prescribed.

Section 18 - Functions of the Distributory Committes-

The Distributory Committee shall perform the follawg functions,
namely:—

(a) to prepare an operation plan based on its bBrtient area, soil, cropping
pattern at the beginning of each irrigation seas@wmnsistent with the
operational plan prepared by the Project Committee;

(b) to prepare a plan for the maintenance of boistributories and medium
drains within its area of operation at the end odck crop season and
execute the maintenance works with the funds of cbenmittee from time to
time and to provide funds for the maintenance o#afktincluding such
persons who are placed by the State Government whé Distributory
Committee for the purpose of regulation and mairtece of irrigation
system;

(c) to regulate the use of water among the varidester Users' Associations
under its area of operation;

(d) to resolve disputes, if any, among the Waterek$s Associations in its
area of operations;

(e) to maintain a register of Water Users' Assoi@a$ in its area of
operations;

(f) to maintain an inventory of the irrigation sysh in the area of its
operation, including drains;

(g) to promote economy in the use of water allodate
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(h) to maintain accounts;

(i) to cause annual audit;

(j) to maintain other records as may be prescribed;

(k) to monitor the flow of water for irrigation;

(I) to conduct general body meetings in such managmay be prescribed,;
(m) to abide by the decisions of the Project Contmet

(n) to cause regular budgeting and also the pedalisocial audit in such
manner as may be prescribed;

(o) to assist in the conduct of elections to thendging Committee.
Section 19 - Functions of Project Committees-
The Project Committee shall perform the followingnfctions, namely:—

(a) to approve an operational plan based on itsitkemhent, area, soil,
cropping pattern as prepared by the Competent Autkioin respect of the
entire project area at the beginning of each irtiga season;

(b) to approve a plan for the maintenance of irtiga system including the
major drains within its area of operation at thedesf each crop season and
execute the maintenance works with the funds of ¢benmittee from time to
time and to provide funds for the maintenance o#afktincluding such
persons who are placed by the State Government whehProject Committee
for the purpose of regulation and maintenance oifgation system;

(c) to maintain a list of the Distributory Commigeand Water Users'
Associations in its area of operation;

(d) to maintain an inventory of the distributory camirainage systems in its
area of operation;

(e) to resolve disputes if any among the Distribyt@€ ommittees;
(f) to promote economy in the use of water;

(g) to maintain accounts;

(h) to cause annual audit of its accounts;

(i) to maintain other records in such manner as rbayprescribed,;

(J) to conduct general body meetings in such manasrmay be prescribed;
and
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(k) to cause regular budgeting and also the pewmaHlisocial audit in such
manner as may be prescribed.

Section 20 - Power to levy and collect fee-

A Farmers' Organisation may, for carrying out tharposes of this Act,
achieving the objects of the organisation and perfimg its functions, levy and
collect fee as may be prescribed from time to time.

Section 21 - Appointment of Competent Authority andhis functions-

(1) The State Government may, by notification, apyosuch officer from
the Water Resources Department, or any other depamt, as it considers
necessary, to be the Competent Authority for evéaymers' organisation for the
purposes of this Act.

(2) The Competent Authority appointed under subtsmt (1) shall be
responsible to the respective Farmers' Organisatiom the implementation and
execution of all decisions taken by the Farmers'g@risation in the prescribed
manner and shall provide technical advice and eadiat the work is executed in
accordance with the technical parameters.

Section 22 - Resources of Farmers' Organisation-

The Funds of the Farmers' Organisation shall comerbf the following
namely:—

(i) grants and commission received from the Statev&nment as a share of
the water tax collected in the area of operatiornttod Farmers' Organisation;

(ii) such other funds as may be granted by the &@bvernment and Central
Government for the development of the area of opierg

(iii) resources raised from any financing agencyr fandertaking any
economic development activities in its area of cgtéon;

(iv) income from the properties and assets attacteethe irrigation system;

(v) fees collected by the Farmers' Organisation floe services rendered in
better management of the irrigation system; and

(vi) amounts received from any other sources.
Section 23 - Offences and Penalties-

Whoever without any lawful authority does any ofetfollowing acts, that is
to say:-

(a) damages, alters, enlarges or obstructs anyl¢cana
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(b) interferes with, increases or diminishes thepply of water in, or the
flow of water from, through, over or under any c&na

(c) interferes with or alters the flow of water any river or stream, so as to
endanger, damage or render less useful any canal;

(d) being responsible for the maintenance of wateurse or using water
course, neglects to take proper precautions for phevention of the water
thereof, or interferes with the authorised distrilomn of the water therefrom
or uses such water in an unauthorised manner;

(e) receiving water in his fields for irrigation,eglects to take proper
precautions for the prevention of waste of such avat

(f) corrupts or fouls the water of any canal sotasrender it less fit for the
purposes for which it is ordinarily used,;

(g) being a permanent holder occupier, cultivatar agricultural labourer,
resident in a village in which a proclamation und8ection 36 of the
Madhya Pradesh Irrigation Act, 1931 (No. 3 of 193fhas been made,
neglects to attend at the place appointed or reduse neglects to carry out
the duties allotted to him;

(h) destroys, injuries, defaces or removes any lamark, level mark, water
gauge or other apparatus fixed by the authorityadCanal Officer;

(i) causes animals or vehicles to pass on or acrrss of the works, banks
or channels or any canal after such passage has peehibited by a Canal
Officer;

(j) causes or knowingly and wilfully permits aninsato graze or be tethered
upon the bank or border of any canal after suchzgrg or tethering has
been prohibited by a Canal Officer;

(k) removes or injures any tree, bush, grass oreothegetation growing on
any canal; or

(I) eases himself on the banks or in the channel aofcanal, shall on
complaint made by a Farmers' Organisation :—

(i) be punishable in respect of offences mentionedlauses (a) to (h), with

imprisonment which may extend to two years, or withe which shall not be less
than one thousand rupees but which may extend ve thousand Rupees or with
both; and when the offence is a continuing one, hwidn additional fine not
exceeding twenty rupees for every day after thetfiduring which the offence has
been persisted in; and

(ii) be punishable in respect of offences mentionectlauses (a) to (1), with

fine which shall not be less than rupees five hwtdibut which may extend to
rupees two thousand and if the same person is spub=®ely convicted for a like
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offence he shall be liable for imprisonment whichaynextend to six months for
each such subsequent conviction.

Section 24 - Punishment under other laws not barred

Nothing in this Act shall prevent any person froneibg prosecuted and
punished under any other law for the time beingfomce for any act or omission
made punishable by or under this Act:

Provided that no person shall be prosecuted andighed for the same
offence more than once.

Section 25 - Composition of offences-

(1) A Farmers' Organisation may accept from anyspar who committed or
in respect of whom a reasonable belief can be irdérthat he has committed an
offence punishable under this Act or the Rules makdereunder, a sum of money
not less than rupees one thousand in case of ofgnoentioned in clauses (a) to
(h) of Section 23 and Rs. Five hundred for the affes mentioned in clauses (a) to
(1) of Section 23 by way of composition.

(2) On payment of such sum of money, no furthergeedings shall be taken
against him/her in regard to the offence, so compbad by the Farmers’
Organisation.

Section 26 - Settlement of disputes-

(1) Any dispute or difference touching the constittn, management, powers
or functions of a Farmers' Organisation arising vbe¢n members shall be
determined by the Managing Committee of the Farrhénganisation.

(2) Any such dispute or difference arising betweanmember and the
Managing Committee of a Water Users' Associationbetween two or more Water
Users' Associations shall be determined by the Mang Committee of the
Distributory Committee.

(3) Any such dispute or difference arising betweanmember and the
Managing Committee of a Distributory Committee ortiwveen two or more
Distributory Committees shall be determined by thl@naging Committee of the
Project Committee.

(4) Any such dispute or difference arising betweanmember and the
Managing Committee of a Project Committee or betwetevo or more Project
Committees shall be determined by the Apex Comneifteehose decision shall be
final.

(5) Every dispute or difference under this sectgirall be disposed of within
fifteen days from the date of reference of the dispor difference.
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Section 27 — Appeals-

(1) A party to a dispute or difference aggrieved amy decision made or
order passed by the Managing Committee of a Watgerd' Association may appeal
to the Managing Committee of the Distributory Conttee, whose decision shall be
final.

(2) A party to a dispute or different aggrieved agy decision made or order
passed by the Managing Committee of a Distribut@gmmittee may appeal to a
Project Committee, whose decision shall be final.

(3) A party to a dispute or difference aggrieved amy decision made or
order passed by the Managing Committee of a Profe@inmittee may appeal to the
Apex Committee, whose decision thereon shall beafin

(4) Any appeal under sub-section (1) or sub-sect{@h or sub-section (3)
shall be preferred within 15 days of communicatiohthe decision or the order to
the person aggrieved.

(5) Every appeal under this section shall be digzbsef within 15 days from
the date of filing of the appeal.

*hkkkkkhkkhkkhkk
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fafy ek faurh & faum
Wrre, feie 21 ST 2012

&, 5759-264-3FRIH-31( UL ). —HeayRyl faum @ o1 Frefafes sifufem 59 w foie 16 e, 2012 &
TEMiEH TIUE 1 THT W & I ¥, TAEN  TEHIER ht SEER & ol gemfia femn s g

T & TR & 19 G AT SARAGER, -

geyey Affem

SHH® 32 T R08R

TeAyey fHers weiem o hvanl sl YW (G@9em ) afaf=m, ogR

[ faaieh 25 3TTE, R0 I THUTA i AT WA F§; TR ' HeAyeeT U=iua ( Jraremor )", # fewier 1 3,
3033 W YIHER WeRIIyTd =hi T8, ]

AUyl fiend weem # Fuent @t Wriert sifufEm, 2]]] i i Hylifa s ¥q sifufram.

IR TR & fusd a9 @ wegyey fgum-dewd gr1 fr=fafes w9 4 =g
Afyfrafag & —

.- (R) 39 AfufEm w0 i 9@ qeryew 6 weivE # wwenl ot 9rierl (Heie)
afufem, 2093 %,

() I8 UoUA H 38% THRE 1 ARG § TIE SO

R. Aeyey fH=E yaiya § Fuel &1 urier) sifufam, 2’’% (AR 33 T 2%%%) &l ¥NI ¥R
#, 3UYR (R) % qvEN, Frefafes € sguw Sie S erf —
“(3) T srfufem A siafdy o of o feel T8 Somer, fa=e wonferdl, Ferepdl qen fo=m
ufEset st ar] TE g S fee Tt d9 % o fafea = O woned
gfEreHeT @ e & fae fasit & & d@iw s e

743

dfgrg mm e

gT ¥R &7

EMIBE



744 TEAYRY TSI, fediR 21 ST 2012

0ute, feaiw 21 v 2012

. 5760-264-3FRTH-31 (U1.).—¥RA & GGUH F AT 348 & WUS (3) & TRV H, Aeayey f4arE yavm
H Rl 9ieRt (FeieE) sifuftam, 2012 (IR 31 B 2012) 1 ST STEE TSATE % AR ¥ TAGERI
RIS e S 2.

AU F TSI F AW Y qAT SRIER,
YT e, TR i,

MADHYA PRADESH ACT
No. 31 or 2012

THE MADHYA PRADESH SINCHAI PRABANDHAN ME KRISHKON KE BHAGIDARI
(SANSHODHAN) ADHINIYAM, 2012.

[Received the assent of the Governor on the 16th August, 2012; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”, dated the 21st August, 2012.] ¢

An Act further to amend the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki
Bhagidari Adhiniyam, 1999.

Be it enacted by the Madhya Pradesh Legislature in the sixty-third year of the Republic of
India as follows :—

Short title and 1. (1) This Act may be called the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki
commencement.  Bhaoidari (Sanshodhan) Adhiniyam, 2012.

@ It shéll come into force from the date of its publication in the officiai Gazette.

é&‘g‘;ﬁ““é“t of 2. In Section 42 of the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari
) Adhiniyam, 1999 (No. 23 of 1999), after sub-section (2), the following new sub-section shall be
added, namely:—

“ (3) Nothing contained in this Act shall apply to water bodies, irrigation systems,
tube wells and irrigation projects which are earmarked for private sector
or for handing over such system or projects to private sector for
operation.’’. ‘

Fe7eh, VIRt TR et OREH Wh, HEAssl g WG R HEUIerd, e € qiEa qur SR —2012.
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F. 2822-142-FFRIG-1- (W1 ) -1y, —mequey faum @y @ frafafea eifufaw fog m feaie 25 etda
2013 &I HETEH TSAAA H AN U B Gl ¥, TGN TEHHERY H SHER % ol yefva fee s

TEYSY & TSI & AH W ql STRYER,
YT A1, AR Ghaa.

AT Tttt

®HR 3 T R0%3
TeweyT T=mE yaem W huenl st YTHERT (99Ted ) ifuftm, 2023
Tawa-w=it

dfe " SR R,
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HRT 4 HT FIMEA.
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Teyey TS, feris 26 3md 2013

digre wm et

4T 3 T HYTe,

T ¥ <hl TATU.

W STHIET Jr
ot weter wfafa.

weAgeyT Afufam

AR 3 U R0%3

Tyl TH=ng yaiers W uen! st URTert (genes ) rfufrm, 2093

[ feaieR Rt 318, R0 €3 T UvoTe Bt STTAf wa gE, Al wemmet T ( errameT ), ¥ famie 28 otlie, Roe3
T WH IR URTYTE &l 718, |

weayeer e wetem # gruent it it sifufrem, go-< @ it weifum ey &Y srfufm,
IR TIRRY & drdsd 99 d geyey faum-ded grn faefafea wu #§ a9 aifufrafaa & . —

g, (R) 3 rfyfrad o dftra = Aeayey faaE geiem 8§ fuel o wrfiert (Fened) sifufem,
023 ¥

() =% T IR ® Y99 2 R 59 SR, o9 H ifagen gRr frad e s Wy
T & fa=-fa= &= ok 39 eifufrem & fa=-fir= sl & fau f=-fa= adg fraa st s s,

R. weAyRY THuE weed § Fweht w wrierd ifufm, 9398 (sHie 33 W 28%%) (S 3@
9% 9vER, o ifufw & A § fafde ¥), & a3 ¥, suar (R) % N R, freafafed s9am
wifya w1 S, st —

“Y(R) TIE S U & @ yefire fratem &t § favea T smom s ey foeR
el &% W ¥ B8 ok geg qon wean foeE yonferl &% wmel § 9Re g7

3. qo i @l OR ¥ % R W, Fefatad g/ e wt S, said—

‘% (2) TAF ST SuleRn g & fau e way wfafa g S Seer st-otee wefve
Trafea &9 9, 90 3 & SUER (%) & @IS (F) F SUEIS (T&H) H genfaffas
St SudErsTl g1 yoder: fralfam w3 &+t swew (R) H gunfafafde ufors
frafem a3 & wew 9 faese sa.

(R) a1 SuvireT Gen 61 weie afafa o o1 e €, foross ww foeis fraffea wee
3ugRl (3) W faffde fhy g oTER, Y& & 9 # qaifrew €.

(3) wRfe fafem &5 & gl ® Tgaty, afg 3% sfufm & Sustel & o1eiF am
Tef garn T g W gern wE T 7 oW fRfEa A fEe mn @), wm g @
39EM () & 7 Usm WigeR @t fgfe =t ai@ 9 B 99 g

T yod et ¥, g Rften &5 % 9w ww eR § freifaa fee S, 5 9 e
foe weed &1 o ol €1 o ), g O fRE wee wR o ol g 6 g, 9o
I wF e vewr wg % 9% 9¥ gof §F I F wveEn, denfga g ok 3t
Hantga &t 7ty i yRftes fafed & % wewil & yuw faET iy g9 &
e dfe e fafafea fawan s

() foen sy, fad S SUiT &9 F Yo% Fefye e 89 9 & 959 9
e &9 Tl yey wftfa & faem & fou @ 7o g fafea dfd o
SIIEAT SR,
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() foen wereey, fafga fa ¥, S Susiiern den &t ysiy wfafa & el 4 @ yay wfafa
F TH gy & fatad # ot o SO

(%) Afg 39 (¥) 3R (4) & A fordt fratem ¥ 9 Susie den & s1eae Al
yrefye frafem 451 & geen faifaa 787 fve s w81 1 fafsa Ofg o =0 faf=m
T ST,

(©) I SUNIET Hel ol gsiy gfifa o1 sremer, afe 3@ sifuftam o susdl & a1 9w
Tt SeArar T g A1 ger T8t wen g A fféa 92t fohen wan 7, faaten @t o’k
T ad il ety F fou o yrfies fHafem &9 & 995 & ®9 § U FEe
90 EH T S I F, IR W R

(¢)  weRY frafed & Ivar o9 E T8 O Siel e et w1 yey | o e
o sy it qeEty off W wHa gErd g Sl SefE 9% 39 9HE §HIa gl
afq g8 wmr Frate § freffaa gen g

(R)  way wfafa, sia g dor &) vl 1 g oiR el @ aes wan.

¥. qel stfufEd & g o F, 39E (3) H, v e Rt fatn am % wes’ &l A
IERIES I

o 7ol SAfufEm o 9 & & o R, freafafaa gm enfia &t s, sgiq—

‘e, (2) Y Taafte gfafa & fog, faafter afafa & graro fremm & 99w gl 9 faees
T Tl s yey gfafa g

(R) fSen waee, faafem wfafa =) yeiy gfafa & 9= ¥ 9 ey & fa=m & fo
T HaeH g UE dfa # e fop fafga = e, gaemm s

(3) gfe Suam () ¥ a1dw wuw wu Frafem § sreny faifag <= fean s @ a1
genfafea Ofa # 7w frafm wow sye.

(%) afe foaftn wfafa =t yory wfafa § 1 wfeen ve= 71 § O vy wfbfa, o
% ®9 ¥ UH Afgen & geAfea X g S wRvE: Fue §eT &9 A
fraret g

(w) foafie afafq =t yary gfafa & oreaer aur ge=l =) ygafy, afy sifafm & sueyl
o S qd H g ¢ A" T8 A T B A 59 T 36 eerd 7 T g A FrfEa
7 e T w, U’ 4 & sy (3) H fafafdse wmurm e =t swfy =t
Tefawrdt grh.

(&) yery wfafa, faalem wfafa =t wfdd = 9= a0 w1 & aeE Sl

& O IHMEH @ 9 v H, SUEN (3) % WH R, fefafed suym wnfid &
M, STt —

“(3) g8g fHuE afEem & ufEem &3 &t faaier afifa & aaka s1easl qun A
fa=rE ufEsmedl =t afEST 89 F 59 Sue 9T & 9EEd o1eaell 9§ 54 a9

T 4 HT GYTTeM.

NI & <hl TATTA.

femfterr afafa =t
gay wfafa &7

T 0 ThT WITIRM,
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wergest T, feqie 26 st 2013

YT ¢ T HiTem,

AT ¥ F &I
3T

FEE BT F
EEUPCaite il o
SRt 3teran
Ag&) T oIh
Yk ML

FHFE HST
AT W F=L

9 W ve W @, uiEsmn wfivfa & wyre fem &1 1eq g e @1 amfafdse
gee gftmfea e foud @ o fafu= faarl qon ol & dred & @4 gaeas
F w9 H F HO 991 98 Feg AT & fon sa dees favm = e we e
favmt 1 srfarem 45 e a1 Herm afEs % fon sie g favm an aeHer ard
faera faom o1 gewmd @ g iR o0 9es waRER & w9 H wR wun W
frar weamr &R Hfy fawm faum @ € TmiAfle 9e@ @ 7aR@E W &

. gor AfafEm &) g/ ¢ H, 3TER (1), (R) R (¥) & W ®), FEfaiad suard w@nfh
ﬁGﬂﬁ, 31211%1\:—

() yes s wfufy & foau ue ey |l grf, s ufessn afafa & fao @ere
e & g el ¥ fgast s,

() (=) ufdrsn wfufa = weiy wfffa & et @ gynfa (Faeds) & T4 7agH ugfd
g Frater & fon fren shereer Ut Ofq o orereen sweamom St o fafea =6t S

(@) Feg it S afEsm afafa & gumafa (Seads) o & # fafte
wfafa & srenell § @ Fraifaa feu S safe qer af@smetl & gamufa ()
qfIST &5 ®1 S IuMieaT ger o eremell | 9 fraifaa few Sman.

() afe wuE (&) au1 (@) % 4 wyu e tafen | guefa (Faads) fHaffaa 7=
2l & a1 ganfafea Ofs & 3 frafem sue S,

(¥)  ufEsEn |iafa & oyey giafa F auefs (Smeds) iR wewl & weEty %
aAfafram & SvsiEl % 14 afg 38 arvw T8t g S A geEn Tl S @ FRiE
T #X fem s 7 @ am o w sam (3) H fatide wmarw frem e saty
wefaward g "

¢. & srfuf |, srearg « &% gy, Frefafaa stegm, fSod g 2’ & § IR 9 7 fafawe
%, ofazenfua fan iy, sverfdq:—
Yo ¥ W
IREEL
R F. @ AAE & g F forn Cugieg wifusR) @ i R, wfdsen |fifa g |

gurfia e, foafter gfafs & gm § fen FoeR o S@ sudear do1 @ s H Sues
SRR T,

R W. FUF TS F TS TR TN SR I AR A1 Hareh, YRAE gU8 Hiedl, 2¢&o
(2¢8o W ¥y) &I aNT 3% o AY &F Fwiq ok Horh FHSA S

R 7. TS GER 91 gYfad TR, SHI-O9a W, Fu @S g gure a1 fmio st |
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R U (2) T R A wgfeaa wived, fafea § ey g ok 3ol wfum feg s A
FROT 9 fFeh Fys dea gro mifta forell Herea, S 1Y), eH &1 T ofafa a1 oTge & fsuied
1 freifaa a0 9w @ ford o & e = vfafrg & wm, afe 3o W™ A4 —

(F) W Hhew, MRV, A, T a1 Fd, 39 ifufray g yew wifsal & e
# % o el fafa % wfega 3 @

(@) UQ dohey ¥l ARy <61 Froqred =1 Tl o= A ST 1 yadd H 99 @Al A
W F@ & fre s/ @ frdt w1 ) w1fy, g stgen goais wIf@ g dyred
T 1 gy dred # THed o duf@ 1 qoam wifa wR ahar 7

(R) wHfaa Wi gra 5id off I99m0 (2) & 1€ wIE evew fopan Sw o g qen foht
off feafa & emew & aiiE @ <9 T & TUvET TS0 SRR S19aT 39 WA & faT T SR g
T LA w1 eew Y U 39 fRu I % wreil F foeror &y Siftd wum SR TS WER
a1 3G g AR fRar e sifuedt SRy @t gfte W, I STIRG T He, YAdfaE o
GH AT IUTARG R GhM e Ig T390 ¢ wah T a8 Suieeor afga a1 fom foret e & wereh
w9 9 A U wenty & fa S e ag sfaa 999 fFRaX yga & wW

TG IUERT () % el Wit g wia fardt of sTw w U R gR A1 3EH GN
T fry U sfyerit gr1 Hefd fwe TeA Y g SRy % favg gAan o gfagea s
e Tt famr gfte =& ot s, 3@ s, qRifaa A wafda wel feeen smom.

R T (R) T WHER A gfoa W), Fud dred & o fedl qeifuemdt ot freifaa
L HhTTl—

(%) fous fovg aoama wga fodt fafy & oneflm foredt etorfres swnfamel # ey faxfaa
F feu T Bl W

(m) oo favg 3y sfufram & el sdeal & fades O Wi sven o fadg erfafaaa
¥ fou a1 & AUH SR WY WY H TS L

() TUER () % o1efi woyfaa wiewr) grT fetem 1 oew &9 &7 &1 erafy & «fiax 9fEsm
gfafa & g § T wR wY, faafe ofafa & qon § danir stge w1 iR S SusieRT der st
3 H e wedel &1 RO fen smom ok g U@ el & sremdH grm fR fe wii@ e,
Fenfeafa, To0 WER / G e / fen woeer 3faa wmg &R aft el & emew =0t T R
T Wi T AE ¥ Ro 57 & iR T WHR / €T ey / fien shateet g1 gfte 78T i STl
A = FrRumEl €1 T wHe S

(3) Fu% W18 & gy wiufa &, Fufafs gyefa (FEgds) 7 seas iR wewdll &
ITUN (?) & 1A fcifed fru S =Y <on , Safad o 91 ol 9a Wiy g foheg Fsifed
Tl ¥ SR WTd 81 % 56 o & o799, FuF §ied &1 faus |ier e qd1 e
s H 9 fordt ww =afam 1 ety winfa =1 genfafq, gumfa (Frads) /7 seas, v @, Sl
Y 9 I8 ¥R A F T fratfea w0 qor yeu aftfs & gew, geafafq, sk T@ = gamfa
(SRuH) / 31eAet iR weiw Winfa % g 39 ofy % <Rm fows f fow o frefem s wa
%, genfeafa, yeiy gfafy & qumfa (SRTER) o ety o1 ge= wey Afufa & s el @1 feed
qT TS Wl &1 W= R4

(%) FIE TH AlH, S AW () F e Feifaa fovan o B, 9% U@ foheht o= ok ded
% Fufd (FRROEA) / e, vey 9ftfa & 9w & 1 9 oft gra Frefaa € som, e fa
9% TH G A WRIHERT € qn Tm =fe o frotem % < sifufrem % e fraifaa g0 9
+f fféa g

e anfg &
freares Ea
freifaa & &t
vt

FUE WEA &
TaTeRTIE eRT
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Heyeyl IS, feAiE 26 e 2013

FUHE YIS &

R A () T R A gyfaa WM™, uR1 k3 1 % I1efiA dityd 1 T Tt S Y F

wIfaTRE &1 gy, S 5 ge fRl ot wwa e sovae 9Wg, Gefua FuE GeT & R el @

FCAR RS BN

eIy, avmufa
(SaTUEd) @7

sy, T
S o7 A FH
ERUECA

T THM—

(®)  ufe 98 3o sifufray & ol o1od odedl & Trdes o i sUen &1 St gran
T B,

(@) af sue ug W I WA SH fead # syaiwAE 8 T

g frdl =afaa =1 oo a7t g2 Swm Se 9w 6 S8 98 SR §qm @ oTE el g
feo man for 39 F4 9 3uF ug @ ' fomn S

T I IR for < H oifem ey, Heifyd yeifusrt Y RO Sl gEe % S Ry 9
S TG ¥ Ro faq & offaw wika foran smom o el wifaa wmet &1 fafeed <o
fe & i = fpan wn @ @1 aet wgfaa wfuser), oma ormet afts sifuswrd
forfaa o g qedl @t SRR 9 8l Sire ¥ fuer & fau aa sgm &g faem
FOT fog T T 30 fo7 9 sifer & wrern s,

(R) T =AfFq, 54 39 () & o1efi¥ w1 fean a8, aoprel fel TR e d@eH W6,
foroem fF 98 ageg ¥, wowy =l ® w3 twn wufad 3 sifufyem & enfiv =%
79 F1 wematy & fag feifad g9 9 o fefda € smom.

R B (R) FUF WIS H Tk 3TEAY / FUNM (FPRIHT), W, IRIeRr, sifeesrl =
Hork 39 F9F |17 &, S9! i o8 s qaeR ® gH 9, foreh om = o= dufq
Tt Trf, gedam o gfdfrm & fou St fF wemm o ot wde w AR 3han
% RO IYF N FRA T €, Al ®9 4 swert g IRt wfy, e
a1 gfdfrm W R % fer enifed i Wi R R SgE ) S

T 39 UR % N FIS YA 9 TH AT HI SN S Tk foh Hafud Al 1 gAag
w1 e ST T ¢ fear m E

() afe Heifya =afed & &1 FIaH &0 § SO @A ¢ o TH W -T5% & FhEl &
TR W gga Ft awh i Geft Fuw e @ Ay § s e s,

R WL (2) SR wqfua WiveRt 1 a8 @ g fe Fuw d@red § defud g eifera @ awg @
o Topelt =i 7 eTifusrd €9 9 oot sifRen & T gon § o 9% fafea Ry g 9% erdan o
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MADHYA PRADESH ACT
NO. 23 or 2013.

THE MADHYA PRADESH SINCHA] PRABANDHAN ME KRISHKON Kl BHAGIDARI
(SANSHODHAN) ADHINIYAM, 2013

[Received the assent of the Governor on the 25th April, 2013; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)”’, dated the 26th April, 2013.]

An Act further to amend the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki
Bhagidari Adhiniyam, 1999.

Be it enacted by the Madhya Pradesh Legislature in the sixty — fourth  year of the Republic
of India as follows:—

1. (1) This Act may be called the Madhya Pradesh Sinchai Prabandhan Me Krishkon
Ki Bhagidari (Sanshodhan) Adhiniyam, 2013.

(2) It shall come into force on such date as the State Government may, by notification in
the official Gazette, appoint and different dates may be appointed for different provisions of this
Act and for different areas of the State of Madhya Pradesh.

2. In section 3 of the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki
Bhagidari Adhiniyam, 1999 (No. 23 of 1999) (hereinafter referred to as the principal Act), for
sub-section (2), the following sub-section shall be substituted, namely:—

“(2) Every water users’ area shall be divided into territorial constituencies, which shall
be six in case of minor irrigation system and twelve in case of major and medium irrigation
systems.”.

3. For section 4 of the principal Act, the following section shall be substituted, namely:~—

“4. (1) There shall be a Managing Committee for each Water Users’ Association
comprising members of the territorial constituencies as specified in sub-section
(2) of section 3 elected directly by the water uscrs’ as specificd in
sub-clause (i) of clause (a) of sub-section (4) of section 3 from their respective
territorial constituencies.

2) The Managing Committee for Water Users’ Association shall be a continuous
body, with one third of its elected members retiring every two years as specified
in sub-section (3).

3) The term of office of the members of the territorial constituencies shall, if not
recalled or removed or disqualified under the provisions of the Act, be six
years from the date of appointment of the competent authority under sub-section
(1) of section 21:

Provided that at the first election, all the territorial constituency members shall be elected
at one time, out of which one third of the members thereof shall retire on the
completion of two years, another one third members shall retire after completion
of four years and the remaining one third shall retire after completion of six years
in office and their terms of retirement shall be decided before the commencement
of first election of the members of the territorial constituencies by drawal of lots.

(4) The District Collector shall cause arrangements for the election of a Managing
Committee consisting of one member from each of the territorial constituency
of a water users’ area by the method of secret ballot in the manner prescribed.
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The District Collector shall also cause arrangements for election of a President
of the Managing Committee from amongst the members of the Managing
Committee of the water users’ association, in the manner prescribed.

If, at an election held under sub-sections (4) and (5), the President or the
members of the territorial constituencies of water users’ association are not
elected, fresh election shall be held in the manner prescribed.

The President of the Managing Committee of water users’ association shall, if
not recalled or removed or disqualified under the provisions of the Act, be in
office for a period of two years from the date of election or his tenure as member
of territorial constituency, whichever is: earlier.

The term of office of the President, and the members of Managing Committee
of all the water users’ associations formed subsequent to ordinary election, shall
also expire at the time at which it would have expired, if he had been elected
at the ordinary election.

The Managing Committee shall exercise the powers and perform the functions
of the water users’ association.”.

4. In Section 5 of the principal Act, in sub-section (3), the words “and the territorial
constituency members” shall be omitted.

5. For Section 6 of the principal Act, the following section shall be substituted, namely:—

“ 6 (1) There shall be a Managing Committee for every Distributory Committee, consisting

@)

3)

)

&)

(6)

of all members of the General Body of Distributory Committee.

The District Collector shall cause arrangements, in such manner as may be
prescribed for the election by the method of secret ballot of the President, from
amongst the members of the Managing Committee of the Distributory Committee.

If, at an election held under sub-section (2), the President is not elected, fresh
elections shall be held as prescribed.

If the Managing Committee of the Distributory Committee does not have a
woman member, the Managing Committee shall co-opt a woman as a member
who shall ordinarily be a resident of the farmers’ organisation area.

The term of office of the President and the Members of the Managing Committee
of the Distributory Committee shall, if not recalled or removed or disqualified
under the provisions of the Act earlier, be coterminous with the term of General
Body specified in sub-section (3) of Section 5.

The Managing Committee shall exercise the powers and perform the functions
of the Distributory Committee.”.

6. In Section 7 of the principal Act, for sub section (3), the following sub-section shall be
substituted, namely:—

“3)

All the Presidents of the Distributory Committee of the project area of major
irrigation projects and all the Presidents of the Water Users’ Associations of the
project area of medium irrigation projects, so long as they hold such office, shall
constitute the general body of the Project Committee including two nominated
members, one of whom shall act as coordinator between various departments
and Farmers’ Organizations and who will be an Executive Engineer of the Water

Amendment of
Section 5.
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Section 6.

Election of
managing
commeettee of
Distributory
Committee.

Amendment of
Section 7.
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Resources Department or Narmada Valley Development Department for Major
Projects or an Assistant Engineer of the Water Resources Department or Narmada
Valley Development Department for Medium Projects and second member will
act as an adviser who will be from the Farmers Welfare and Agriculture
Development Department. The nominated member shall not have right to vote.”.

7. In section 8 of the principal Act, for sub-sections (1), (2) and (4), the following sub-
sections shall be substituted, namely

There shall be a Managing Committee, for every Project Committee, consisting of
all members of General Body of the Project Committee.

“(D

(a) The District Collector shall cause arrangements in such manner as may be
prescribed for the election by the method of secret ballot of Chairperson from
amongst the members of Managing Committee of the Project Committee.

)

(b) The Chairperson of the Project Committee of Major Projects shall be elected amongst
the Presidents of Distributory Committee of the project area while the Chairperson
of Medium Projects shall be elected amongst the Presidents of Water Users’
Association of the project area.

If, at an election held under clause (a) and (b), the Chairperson is not elected, fresh
elections shall be held in prescribed manner.

©

(4) The term of office of the Chairperson and the members of the Managing Committee
of Project Committee shall, if not recalled or removed ordisqualified under the
provisions of the Act earlier, be coterminous with the term of General Body
specified in sub-section(3) of Section 7.”.

8. In the principal Act, after Chapter IV, the following Chapter containing sections 22 A to
22 1 shall be inserted, namely:—

“CHAPTER IV A CONTROL

22 A. For the purpose of this Chapter “Appropriate Authority” means Division
Commissioner in case of Project Committee, District Collector in case of Distributory
Committee and Sub-Divisional Officer Revenue in case of Water Users’ Association.

22.B. Every office bearer of Farmers’ Organization and every officer or servant
thereof shall be deemed to be public servant within the meaning of section 21 of the Indian
Penal Code, 1860 (45 of 1860).

22 C. The State Government or Appropriate Authority may, from time to time, cause an
inquiry to be made on matters relating to maintenance or construction works by a Farmers’
Organization.

22 D. (1) The State Government or Appropriate Authority may, by an order in writing
and for reasons to be stated therein, suspend the execution of any resolution passed, order issued,
license or permission granted, or prohibit the performance of any act by a Farmers’ Organization,
if in its opinion,—

(a) such resolution, order, license, permission or act is in excess of the powers conferred
by this Act or is contrary to any law; or
b) the execution of such resolution or order, or the continuance in force of such

license or permission or the doing of such act is likely to cause loss, waste or
misapplication of any money or damage to any property vested in the Farmers’
Organization.
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(2) Whenever an order is made by the Appropriate Authority under sub-section (1), it shall
forthwith and in no case later than ten days from the date of order, forward to the State
Government or an officer nominated by the State Government for this purpose, copy of the order
with the statement of reasons for making it, and the State Government or the officer nominated
by it may confirm, set aside, revise or modify the order or direct that it shall continue (o be in
force with or without modification permanently or for such period as may be deemed fit:

Provided that no order of the appropriate authority passed under sub-section (1) shall be
confirmed, set aside, revised or modified by the State Government or the officer nominated by it
without giving the Farmers’ Organization concerned a reasonable opportunity of being heard against
the proposed order.

22 E. (1) The State Government or Appropriate Authority may suspend any office bearer of  Suspension of

a Farmers’ Organization— office bearer of
Farmers’

(a) against whom charges have been framed in any criminal proceeding under any law  Organizations.
for the time being in force; or

(b) against whom an enquiry has been initiated under section 22 C for serious negligence
in discharge of duty under this Act or financial irregularities.

(2) An order of suspension by an Appropriate Authority under sub-section (1) shall be
reported to the State Government in case of Project Committee, Divisional Commissioner in case
of Distributory Committee and District Collector in case of water users’ association within a period
of ten days and shall be subject to such orders as the State Government/ Divisional Commissioner/
District Collector, as the case may be, may deem fit to pass and if the order of suspension is not
confirmed by the State Government/Divisional Commissioner/District Collector, as the case may
be, within 90 days from the date of receipt of such report it shall be deemed to have been vacated.

(3) In the event of the Chairperson/President, members of Managing Committee, of Farmers’
Organization, as the case may be, is suspended under sub-section (1), the competent authority of
the concerned Farmers’ Organization shall cause to call a special meeting of the Farmers’
Organization immediately, but not later than fifteen days from the date of receipt of information
from concerning authority and the member shall elect from amongst themselves, a person to hold
the office of Chairperson/President, members of Managing Committee, temporarily, as  the case
may be, and such officiating Chairperson/President and members of Managing Committee, shall
perform all the duties and exercise all the powers of Chairperson or President, members of
Managing Committee, as the case may be, during the period for which such suspension continues.

(4) A person who has been suspended under sub-section (1) shall also forthwithstand
suspended from the office of Chairperson / President, members of Managing Committee, of any
other Farmers’ Organization of which he is a member or office bearer and such person shall also
be disqualified for being elected under the Act during his suspension.

22 F. (1)The State Government or Appropriate Authority may, after such inquiry initiated Removal of office
under section 22 C as it may deem fit to make at any time, remove an office bearer of the bearers of

.o Farmers’
concerned Farmers’ Organization— -
Organization.

(a) if he has been found guilty of serious negligence in the discharge of his duties
under this Act;

(b) if his continuance in office is undesirable in the interest of the public:

Provided that no person shall be removed unless he has been given an opportunity
to show cause why he should not be removed from his office:

Provided further that the final order in the inquiry shall be passed within 90 days from
the date of issue of show cause notice to the concerned office bearer and where
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the pending case is not decided within 90 days, the appropriate authority shall
inform all facts to his next senior officer in writing and request for extension of
time for disposal of enquiry but such extension of time shall not be more than
30 days.
p
(2) A person who has been removed under sub-section (1) shall forthwith cease 1o be a
member of any such Farmers’ Organization of which he is a member and such person shall also
be disqualified for a period of sixyears to be elected under this Act.

22 G. (1) Every President /Chairperson, member, office-bearer, officer or servant of Farmers’
Organization shall be personally liable for loss, waste or misapplication of any money or other
property of the Farmers’ Organization to which he has been a party or which has been caused
by him by misconduct or gross neglect of his duties and the amount required for reimbursing
such loss, waste, or misapplication shall be recovered by the Appropriate Authority:

Provided that no recovery shall be made under this section unless the person concerned
has been given a reasonable opportunity of being heard.

(2) If the person concerned fails to pay the amount, such amount shall be recovered as
arrears of land revenue and credited to the funds of the Farmers’ Organization concerned.

22 H. (1) Where the Appropriate Authority is of the opinion that any person has
unauthorizedly in his custody any record or article or money belonging to the Farmers’
Organization, he may, by written order, require that the record or article or money be delivered
or paid forthwith to the Farmers® Organization, in the presence of such officer as may be appointed
by the concerning authority in this behalf.

(2) If any person fails or refuses to deliver the record or article or pay the money as
directed under sub-section (1), the Appropriate Authority may cause him to be apprehended and
may send him with a warrant in such form as may be prescribed, to be confined in a civil jail
for a period not longer than thirty days.

(3) The Appropriate Authority may—

(a) for recovering any such money direct that such money be recovered as an arrear of
land revenue ; and

(b) for recovering any such record or articles issue a search warrant and exercise all
such powers with respect thereto as may lawfully be exercised by a Magistrate under the
provisions of Chapter VII of the Code of Criminal Procedure, 1973 (No. 2 of 1974).

(4) No action under sub-section (1) or (2) or (3) shall be taken unless a reasonable
opportunity has been given to the person concerned to show cause why such action should not
be taken against him.

(5) A person against whom an action is taken under this section shall be disqualified to
be member of any Farmers’ Organization for a period of six years commencing from the initiation
of such action.

22 1. (1) The officer of the State Government namely, concerned Sub-Divisional Officer,
Executive Engineer and Superintending Engineer of the Water Resources Department or
NarmadaValley Development Department or any other Officer of the State Government duly
authorized by the State Government may inspect the works and records of Farmers® Organization
and shall submit inspection report regarding irregularities found in inspection to the State
Government or Appropriate Authority, who can take punishable action as per the provision of
this Act.

(2) The office bearers and competent authority of Farmers’ Organization shall be bound to
provide all information and records demanded by inspecting officer.”.

Frei=er, Y@ qEU 991 OrET WA, 9ERYl §N e R qRIeE, e § qfRd a9 g —2013.



Eﬁaﬁ'ﬂl?z www.govtpressmp.nic.in q
ot TRA dte fF s wea R

e

I 348 ] AU, guaR, fEi® 14 3TRA 2019—FM@0 23, WF 1941

fafr o fash wmd e
Aiure, feiw 14 T 2019

. 13680-226-FFHIE-3I(M.) Hfu.—AemwRy faum @ w1 Frefafea sfufem frm ® fais 13 o,
2019 Y AU TEGH H SN WG € A ¥, TGN, FHAMRY H FEEK F @ yHRE fha S e

TEYY & TSI & A q 7 SRAER,
AT AgE, Al df=e.

695



696

qeyey W9, fEHiw 14 3T 2019

i T asn

URT ¥ T U,

fa= a9

FTH 23 T 0%%

- Aeyeyr feg weiem o hwehi ol WRiERT ((Eyier ) tfufrem, o

[feai® 3 O0TE, 0% WY UGN ol Iafd Wi g3, orfufe ‘‘Weawder Temuw (ermnawer)’’
femim ¢y v, R0%R Tl UYHAR Wkl &t E. ]

TeawRy fiend weie ¥ Fuenl @t wrierd tfufrEm, 2]]% i o wyifia weY ¥ sfufEm
YRA TS ¥ 9@ a8 A geey faum-wvee g frefafaa w1 § 97 sifufrfma ©1 o —

3. (%) T8 Rl = G T gemRy e g § Fuel ®) aniert (Hee) sifufrm,
0% &

(R) AT ¢ A, RoRR W TIT AT WA W

. ey fiaE weiue § Fusl # Ariici oifufm, 2]’ (FFHIE 3 T 2’%%) Wi UNI ¥
# 3Iqurr (3) ¥, faomm s ¥, 7o form % wom W, sier wifia fea s ok acven frefafea
g 3 Tenfa fFan e, stefq—

“qrq 7 AR for weEll #Y TeEfy F TG BN R, afs wey wibfa gEifen TR et §, @
To9 TR, AT gRT, Teel &t 9eEry &1 foawn, T fown 6t wro sifafatea
FA gY, W g 6t aiiE 9, R 9% 9% w Femery & fag, w1 gwh. et
¥ vy, I fawafia HemEty 3vam (3) iR 3vuw (v) # gufafifde sty
¥ garEfea & S,

3. () "eawey fa=E yevH B Fusl ot wriert (fadta Sre) steamey, Ro’R (hHi® 4 6
0%R) TaggRl Frfaa fen S @

(R) 3 JARY & FRET & T4 U +fl, I JAARY & 1A H T *i o910 I FRAR 39
fufrem & deer Sysy & STHiR Hl TS Tt S,

gre, feie 14 P 2019

. 13680-226-3FHIG-3A(WL.) - —9Ra F WAuH F TV} 348 F WL (3) F AT H, WA
fiong geiert ¥ puehl it wwierT (Heiem ) afafem, 2019 (HEIE 13 WY 2019) F IS AR TSI
¥ IR | TagERT YHIRE feran S R, ‘

TEYY % TSI & T Y q7 SRITER,
AT ITed, falits afaa.



ey Teidd, fHi® 14 3T 2019

696 (1)

MADHYA PRADESH ACT
No. 13 or 2019

THE MADHYA PRADESH SINCHAI PRABANDHAN ME KRISHKON KI BHAGIDARI
(SANSHODHAN) ADHINIYAM, 2019

[Received the assent of the Governor on the 13 August, 2019; assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)’’, dated the 14" August, 2019).

An Act further to amend the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki
Bhagidari Adhiniyam, 1999.

Be it enacted by the Madhya Pradesh Legislature in the seventieth year of the Republic of
India as follows :— .

1. (1) This Act may be called the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari
(Sanshodhan) Adhiniyam, 2019..

(2) 1t shall be deemed to have come into force from the 8* day of March, 2019.

2. In Section 4 of the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari
Adhiniyam, 1999 (No. 23 of 1999), in sub-section (3), in the existing proviso, for full stop, colon
shall be substituted and thereafter the following proviso shall be inserted, namely :—

“Provided further that on expiry of term of office of members, if the managing commit-
tee is not reconstituted, the State Government may, by notification, extend the
term of office of the members for further period of six months, from the date
of such expiration, recording the reason for such extension. After election this
extended period shall be adjusted in the period as specified in sub-section (3)
and sub-section (7).".

3. (1) The Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari (Dwitiya
Sanshodhan) Adhyadesh, 2019 (No. 5 of 2019) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under the corresponding provision
of this Act.

Short title and
commencement.

Amendment of
Section 4.

Repeal and
saving.
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¥) wﬁmmm(q)am(a)éamﬁqmﬁaf?ﬂﬁwsqﬁw@m%awamw
yRivE Fatem &9 ¥ gee Faifaa & feg s w% & o 7 fafem, o Ofa b,
St for fafea Y STQ, @ SO

| (W) afE Sia Sudie o = gy wifa 3 8 afeen gew =T € @ weiy wfafa, aee’
¥ ¥ H T Afgen Y A B GH S R WEUROE: FuE §eA &9 @ frand
g,

(8)  woiy ufifa & sreaw ok wew Ak @@ A S% @ T o T F, 4R R H
IR (2) F e wem wiwsd @t Frf @t o @ g o w5t weafy %
faT @ | @ '

g yeiy ufirfa F s1eae qon TSR &l OqEfy @ SEEE T W T 8 yey wfafa nfsa
&1 I S B, A ToF WER, AFRE g, Yey wfifa % STeae den 9eH i yeEty
i qig, T 9 *1 Fru sfufafea @ gL, W s@uE # a0@ 9 98 79 H
otk Fremafy & fag w wHh.

(o)  vey ufhfd, S SuseRT Gur & aiEaal w1 F@EnT iR Fl &1 ueH Sl

(¢) T WHR, Aga gr, 36 faw FRoi &1 sifufafaa wid ge, o ad &1 FHemeEfy
¥ qd, el SUiaT Hen it oy wfhfa w1 faafen w1 @ it o fratew
{fa ¥ foren smomm S T fafed =1 sg, "

4. T IifufrEm w1 U € F, SUUR (8) % W, Frefafed T Suu Sig WY, sigfe—  ow s o Eeie.

(o) afe sTar Susiaa e st weY Aiffa, ORI ¥ 1 SIUR (¢) F ST Uik ¥ Y Hremary
¥ ud faufen = 9wt B, @ 39 < A, Fraww wfufa o weiv afifa w@: foefe
gs uwEh sl

& ot SfufEm F uR ¢, SUHRT (4) & v, Prefafed T ST SiE S, sefq— R ¢ R He.

“(g) afe <Te SuNiET dut h yee Wi, 4R Y SR (¢) F i uiw 9 it wreaty
¥ qd foufea =t st ®, O 59 w0 A, wRasEn winfa w5t g6y wfafa w@a; faafoa
T e S

v, gt afufem & u/ v H, @ve () ¥, Ik ' urey Fem’ % ueen, wes A famo !t o R AT
s :eaTfg e <, Hoirer.

¢. @ afufEm &t a3 H,— _ aT 3 T
welrer,

(Th) @ (W) ¥ v, Frafafes ave sm:efya fRam s, sreiq—

“(S ) Tl qeamagEa Tigy faaTE wonel a1 39 el @ R WeR @ TR W,
TR T, K UM A T F JAE H T wO;'
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faftr sk feurt & faamr
ATer, fastias 17 /S, 2021

. 6126—-199—STRIN—3— (o) — Heaw fau w1 o fFraforfaa s o w famie 11 78, 2021 B
HETHRH TSt @ AR T 81 Y ¥, TISERT HAHRIRET B DRI @ R YebTiIe fahar i @

TSR B IqUTe & A ¥ TT AR,
AR, . Iw, R wfRa.

455



456

YT o9, {17 W8 2021

Ty e arferfsaH

AP 9€ T 039

qegyeyr Ry ydom § @udl o Arflerd (WemeE) sifefaH, 2039

wfera A ek
IR

ETIRT ¥ @7
FRATYH.

Sd SUEiEdn
AT BT GAET
wfufe.

[feeid 99 WS, w39 & WSAUIA B IAT WIS gF, ATAMT 7 ALYYQ X[o9A
(eramRen)” # fadie 99 A€, 09 P TUHIR UHINRE B T
qeagey R used # Guel @ Anfier siffiffm, deee &1 SR Hufe

XA Bq AR,

HRA TR & g8xivd 99 § qeauesr faumm—avsd gr1 fA=faflaa wu ¥ g sfefsafia s

9. (9) 39 MAFRM 7 HiE T HeaveRT R yeeH § gyl B arfien (i) b,
039 ©.

(3) I ALY IOIA” H gHD B B ARG W UG B

2. weAmRyl RiAw gee § uat o Al s, seee ( A 23 W 9€€E) (SN 3HH 3HD U
uw ffEm & T 8 P §) @ o) v @ v W, Feaiiied o e @ o, s -

“y. (9) e S IR WO & QU WS WA ER S I STOH-10H TR et &=

q, g7 3 A AN () B @S (®) B ITEYS (Wh) § AR S IJUMHIA ER
yeer: el oy 3 &t SuERT () # Fenfaiiise oRi Fatad 8=t & dedt | o]
.

S IUAleT T @ USY gifg U o1 e e, e @ el Malta e
SURT (3) # e R U sigER, uds & ad & Haig g,

TR e 8 & gl i wE, aR 3% ieH & Jusdl & HdiF ay Té
AT T B A7 g A6t T & ar i e T @, 9w 9 @ Suen (9) &
FiF e wiitEed @ FERa @ ol § e ad el

utg, Jom fafee ¥, T URRIE &6 & few U 9R & Faiea e e, R | o el

G & a8 O 8 9N W, GE U fEE Hed 9R a4 QO 8 @ UsER] o 9 O
el e 0 3 B8 ad Of @ 9N & UeAN, fargd o AR I HarrgRT @l
rafy @t yRies Fates 8o & el & we et TR 8N & g dfe Siie] fafide
fepan S,
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() T S, Rl o/ JusieT 8 & T TR Mated 89 § & 999 8 e
el T A 3 A @ R Td Aees ) RRd G ¥ e de

(%) o ey, fafea O &, oiw Iuden S & udy Wk & gl 7§ g§y gl @
U e § atad @ off e Han.

(8)  aR Sumr (8) ol (4) & o PR Frafeer & oo QUi ®em & ofeAw A1 AREEH
Frafe &=t & weer P 78 BT o1 & & df fafeq Of & @ Fates swan .

() o Susham Fer A wey | @ oveny, Ak 9N e @ IuEdl & T Aoy T
ST T D AT g T W & ar FRidd T R @ @, Pt & arde § @ ad
# FE & e a1 IRAE FalT 8 @ e & S0 % IEH aden 90 8N @
S off gdeR B, 0§ W@

(c) @ Fafe & uvenq &8 T8 WA O S Sl @ gdy s & erew e
qeet & qeaty off I HT GAIC 8 TICH Eih 98 39 999 S9N skil dik a8 "
frates & Fraffea gom &

(8)  vder Wiy, S UL Her o ARl & G T Pl F1 U HUA.”.
3. 9 b & 4R & & Sudr () @ | i S aRT € B WA,

g. TN T o O < @ SUART (&) @1 |9 AT S S5, & S
aqiure, feiem 17 wE 2021

. 6121—199—IIBITF—I—HI— IR @ WAL B T 348 B WU (3) B TR ¥, Ay g yeierd 4
Tt @) ARNET (Weher) i, 2021 (i 19 0 2021) BT SIS SrgaTe TSGR B YIHPR & TAGERT FB TR
fan mar .

HAYSY & IoguTd B T F TAT MR,
AR W, W, R AfE,

MADHYAPRADESHACT
No. 19 or 2021
THE MADHYA PRADESH SINCHAI PRABANDHAN ME KRISHKON KI BHAGIDARI
(SANSHODHAN) ADHINIYAM, 2021

[Received the assent of the Governor on the 11 * May, 2021; assent first published in the " Madhya Pradesh Gazette
(Extra-ordinary)", dated the 17 * May, 2021.]

An Act farther to amend the Madhya Pradesh Sinchai Prabandhan Me Krishkon ki Bhagidari Adhiniyam, 1999.

Be it enacted by the Madhya Pradesh Legislature in the seventy- second year of the Republic of India as follows :-
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Short title and 1. (1) This Act may be called the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari
commencement.  (Qanshodhan) Adhiniyam, 2021.

(2) It shall come into force on the date of its publication in the Madhya Pradesh Gazette.

Substitution of 2. For Section 4 of the Madhya Pradesh Sinchai Prabandhan Me Krishkon Ki Bhagidari Adhiniyam,

Section 4. 1999 (No. 23 of 1999) (hereinafter referred to as the principal Act), the following saction shall be
substituted, namely :-

Managing "4. (1) There shall be a Managing Committee for each Water Users’ Association comprising

COmm{Es o members of the territorial constituencies as specified in sub-section (2) of Section 3

Water Users'

R elected directly by the water users' as specified in sub-clause (i) of clause (a) of sub-

section (4) of Section 3 from their respective territorial constituencies.

@) The Managing Committee for water Users' Association shall be a continuous body,
with one third of its elected members retiring every two years as specified in sub-
section (3).

3) The term of office of the members of the territorial constituencies shall, if not recalled
or removed or disqualified under the provisions of the Act, be six years from the date
of appointment of the Competent Authority under sub-section (1) of Section 21:

Provided that at the first election, all the territorial constituency members
shall be elected at one time, out of which one third of the members thereof shall retire
on the completion of two years, another one third members shall retire after completion
of four years and the remaining one third shall retire after completion of six years in
office and their terms of retirment shall be decided before the commencement of first
election of the members of the territorial constituencies by drawal of lots.

@ The District Collector shall cause arrangements for the election of a Managing
Committee consisting of one member from each of the territorial constituency of a
water users' area by the method of secret ballot in the prescribed menner.

&) The District Collector shall also cause arrangements for election of a President of the
Managing Committee from amongst the members of the Managing Committee of the
water users' association, in the prescribed menner.

©) If, at an election held under sub-section (4) and (5), the President or the members of
the territorial constituencies of water users' association are not elected, fresh election
shall be held in the prescribed manner.

@) The President of the Managing Committee of water users' association shall, if not
recalled or removed or disqualified under the provisions of the Act, be in office for a
period of two years from the date of election or his tenure as member of territorial
constituency, whichever is earlier.

Q) The term of office of the President and the members of Managing Comimittee of all the
water users' associations formed subsequent to general election, shall also expire at
the time at which it would have expired, if he had been elected at the general election.

(&) The Managing Committee shall exercise the powers and perform the functions of the
water users' association”.

Amendment of . 3. Sub-section (7) of Section 6 of the principal Act shall be deleted.

Section 6.

4. Sub-section (6) of Section 8 of the principal Act shall be deleted.

Amendment of
Section 8.

FRiw®, TP & 7T W TR, AU R AN Bad Javlerd, HidTel § e i qebriia—2021



